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CNR No. DLCT01-000127-2014

SC No. 98/2021

FIR No. 303/2014

PS Subzi Mandi

U/s 302/307/149/174-A 1PC & 27 Arms Act

State Vs. Sunil @ Kalu & Ors.
20/09/2021

File taken up today on bail application u/s. 439 Cr.P.C. of accused
Sunil @ Maya for grant of regular bail.

(Proceeding of the matter has been conducted physically in terms
of circular No. 569/RG/DHC/2021 dated 19/08/2021 of the Hon’ble [ Iigh Court
of Delhi and circular No.1150/46951-47141/DJ/(HQ)/Covid LLockdown/Physical
Courts Roster/2021 dated 20/08/2021 of Ld. District & Sessions Judge (HQ),
Tis Hazari Courts, Delhi)

(Physical Hearing)

Present: Sh. Virender Singh, Ld. Substitute Addl. P.P. for the Statc
None appeared on behalf of the accused Sunil @ Maya.

Ahlmad and Assistant Ahlmad are on leave today.

By way of present order, this Court shall disposed of bail application
u/s. 439 Cr.P.C. of the accused Sunil @ Maya for grant of regular bail.
Arguments have already been heard on the aforesaid bail application

of the accused Sunil @ Maya. Perused the material available on record.

During the course of arguments on the aforesaid bail application, it
was submitted by counsel for the accused Sunil @ Maya that the first regular bail

application of the accused Sunil @ Maya was dismissed vide order dated

14/03/2018 passed by Ld. Predecessor of this Court and the present bail application
is the second regular bail application of the accused Sunjl @ Maya and no other

regular bail application of the accused Sunil @ Maya is pending/decided by the

Hon’ble Superior Courts. It was further submitted that the ?:_Qused has been falsely
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implicated in the present case and there is no incriminating cvidence against the
accused and investigation in the present casc has alrcady been completed and the
accused is no more required for the purposc of further investigation as charge-sheet

{ casc. It was further submitted that co-accused

¢ order dated 19/05/2021

has alrcady been filed in the presen
Varun Bhardwaj has alrcady been granted regular bail vid
passed by the L.d. Vacation Judge/ASJ-04, Central, Tis Hazari Courts, Delhi and
bail be granted to the accused Sunil @ Maya on the ground of parity. It was further
submitted that the present matter is at the stage of prosccution cvidence and in view
of the present Covid-19 pandemic situation, the trial will take considerable time. It
was further submitted that whenever interim bail was granted to the accused, he
never misused the same. It was further submitted that in the present case, all the
material witnesses have already been examined. It was further submitted that
accused has not threatened any witness at any point of time. It was further
submitted that the accused is in J/C since 13/07/2014. It was further submitted that
bail be granted to the accused and accused shall be abide by all terms and
conditions imposed by the Court.
During the course of arguments, it was submitted by Addl. P.P. for the
State that the allegations against the accused are serious in nature and accused can
abscond, if the bail is granted to the accused. It was further submitted that the
regular bail applications of the accused Sunil @ Maya were dismissed vide orders
dated 14/03/2018 and 02/03/2020 passed by L.d. Predecessor of this Court and in the
present bail application, no fresh ground has been mentioned by the accused. It was
further submitted that regular bail was granted to the co-accused Varun Bhardwaj
mainly on the medical grounds of the accused and in view of the same, the accused
Sunil @ Maya cannot claim the regular bail on the ground of parity. It was further

submitted that in the present case, threats have been extended to the witnesses time

to time. It was further submitted that the accused Sunil @ Maya is a habitual
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